IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

0.A. 1276/95.
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: HYDERABAD BENCH f

o6f Decision : 14-12=95,

0. Nagabhushanam
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The Chief Personnel OfPicer,
SC Rly, Secunderabad.

The Sr.Divl.Permmnnel OfFficer,

5CR1ly, Guntszkal,
Ananthapur District.

The Chisf Mech. Engineer,
SC Rly, Rail Nilayem,
Secundarabad.

The Divl. Railuay Managar,

SC Rly, Guntekal,
Ananthapur District.

The Sr.Divl.Mech.Enginaer,
3¢ Rly, Guntakal,
Ananthapur District.

Counsal for the Applicent : Mr.

Counsel for the Respondents.

CORAM:
THE HON'BLE SHRI JUSTICE V.

THE HDN'BLE SHRI R. RANGARAJAN :

..

Mr. G.5.%anghi, SC for Rlys,

NEELADRI RAD : VICE CHAIRMAN

|
|
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MEMBER (ADMN.) J
|
|
|

LY Appl icant.

.« Rospondents.

P. Sridhar Raddy
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0.A,NO.1276/95.

a
JUDGEMENT Dt: 14.12,95

(AB PER HON'BLE SHRI JUSTICE V,NEELADRI RAO, VICE CH#IRMAN)

Heard Shri G.S.Sanghi, learned standing

counsel for the respondents.

2. This CA was filed praying for declaration
that the action of the respondents in not providing]

@lternative employment to the applicant who is medically

decitegorised, eyxwmx as Clerk/Treain Clerk/Ticket

Coliector and merely providing him alternative post
: i
of C&W fitter when the applicant is suffering with | |

nd

|
discriminstory and hence the order dated 7,9.95 L

L
irrif%nt slergic dermatitis, is illegal, arbitrary ?

whereby he wes offered the pest of C&W Fitter has to
be guashed and to direct the respondents to consideﬁ‘
his case for appoirtment in the alternative post of -

Clerk/Train Clerk/Ticket Collector.

3. When this OA was listed yesterdsy for consi-
deration in regard to admission, no one was present

for the applicant. But Shri G,S,Sanghi, learned

standing counsel for the respoRdents produced the E
letter addressed to him by DRM(P), Guntakal wherein iit

is stated that the applicant was already advised to
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atterd the office of ERM(P) Cuntakal (R-2 herein)

in
for medical examination/the medical group for

consideration for the post of Train Clerk and

hence it is stated that this OA had be~come infru=

ctuous,
F R ek
4, When this OA was listed today ewen for

dismlssal, no one is present for the applicant.

5. The CA is dismissed for default. No cost

OV \wﬁ*——~——*—;“€i %“&Jw3$kJ—‘
(R .RANGARAJAN) {V.NEELACRI RA0)

MEMBER (ADNMN. ) VICE CHAIRMAN

DATELD: 14th December, 189E, T
Open court dictation. /qv4J
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-1fL,

Deputy Registrar(J)CC

vsn
To
1. The Chief Personnel 0fficer. S.Ce.Rly,
Secunderabad.
2. The Sr,Idivisional Personnel Officer,

8.C.Rly, Guntakal, Anantapur Dist.

3. The
SC

4, The

5. The
SC

6., Cne
7. One
8. One
9, One

pvm

Chief Mechanical Engineer,
Rly, Railnilayam, Secunderabad.

Iivisional Railway Manager. sC Rly,

Guntakal, Anantapur Dist.

sr.pivisional Mechanical Engineer,
Rly, Guntakal, Anantapur Dist,

copy to Mr.P.Sridhar Reddy, advocate, CAT,.Hyd,
copy tO Mr.G.S.8 anghi, sC for Rlys CAT Hyd-
copy to Library, CAT Hyd

Spare cOpy.
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IN THE CEHTRAL ADMINIS TRATIVE TRIBUNAL

HYLERABAL BENCH Al HYLERABAD -

-"'“

THE HON'ELE MR JUaTICE V.NEELADRI RAO
‘ VICE CHAIRMAN

AND

THE HON'BLR MR.R.RANGAR@N s M{Aa)

-

Dated: YW 11ojgg @ﬁ
| OMBBRATULG MENT

M.A/R.A./C.ANO.

-
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0.A.No. 1) 6 e A
T.A.No,

£y

(w.pkNo: )

Dlsnu sed as withdrawn.
‘Dismissed for gefault.

- » T ——rn. . %

‘Orde red/ReJected . .
N‘o ,order as to costs. . \
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